“No. 49 oF 1993

[27th August 1993] ’

An Act further to amend the Betwa R1ver Board Act 1976

B it ‘enacted by Parliament in the Forty-fourth’ Year of the Repubhc 7

of . India as follo“re —

1. Thls _Act may be calfe& the ﬁét\\}a Rwer Bﬁafd'(zii{{exxdnientj Act11993\

2..In section 3. of the Betwa River Board Ac;t,_.,_.1797._6-;(h@reinaf-‘ter:_rqf_erred
3 of 1976,

words “Rani Laxmibai Sagar” shall be substituted.

3. In'section 12 of the principal Act, in sub-section (2); in clause (), for

the, words’ “Rajghat Reservoir”; the words. “Rani Laxmibai, Sagar”; _;shall be
substituted. C

4. Any reference to Rajghat: Reservoir in. any - Gther. law or)in any rule,
regulatmn instrument or other document or in any proceedmg ‘shall be
eonstrued as a reference to Rani Laxmxbal Sagar..
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